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SHR1 N. K. SHEJWALKAR (Gwa-
lior): I raised two basic issues and
the Minister has not been kind enough
to refer to them,

MR. CHATRMAN: You may please
meét him afterwards and he may re-
ply to those points,

15.18 hrs.

DELHI HIGH COURT (AMEND-
MENT) BILL

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): Mr.
Chairman, Sir  the Delhi High Court
was established under Section 3 of
thg Delhi High Court Act, -1966.
Under Section 5(2) of the said Act,
the Delhi High Court had ordinary
original civil jurisdiction in every
suit the value of which exceeded
Rs. 25,000/- After the establishment
of the High Court, it was found that
the limit of Rs. 25,000/~ for civil
suits was too low for a metropolitan
area like Delhi and that the High
Court had started accumulating ar-
rears. In the interest of speedy dis-
posal of work, the Act was amended
in 1969 raising the limit of its pecu-
niary jurisdiction from Rs. 25,000/-
to Rs. 50,000/-. The arbitration juris-
diction of the High Court under the
Arbitration Act, 1940, was also corres-
pondingly raised to suits whose value
exceeded Rs. 50,000/-.

Even after the monetary limit was
raised from . Rs. 25,000/~ to Rs.
50,000/-, arrears of original civil suits
continued to accumulate and they
have gone up from 1017 at the .end of
1970 to 3166 on 30th June, 1978 and
3610 on 30th June, 1979. Having re-
gard to the present wvalue of money
and the increaging arrears in the High
Court, it is considered necessary that
the present” imit ~ of Rs. 50,000/-
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Sir, I beg to move:
“That the Bill further to amend
the D€élhi High Court Act, 1988, as
passed by Rajya Sabha, be taken

into consideration.”
MR. CHAIRMAN: Motion moved:

“That the Bill further t, amend
the Delhi High Court ACt, 1966, as
passed by Rajva Sabha, be taken
into consideration.”

Shri Vijay Kumar Yadav.

Nt fawr w-wTC Ty (ATeR): ET-

“The entire judicial system will have
to be re-oriented to suit the Indian
conditions.”
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THE. MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS

(SHRI P. SHIV SHANKAR): Mr.
Chairmap, Sir, the amendment is a
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very formal one. This amendment
was brought in as I said, by the pre-
vious government in 1978. It is only a
very formal one in the sense that the
burden of the High Court has got to
be lessened. My friends referred to
various vacancjes to be filled and fur-
ther vacancies to be created, I don’t
think that the problem of backlog of
cases could be solved by merely creat-
ing vacancies. So far as the existing
vacancies are concerned, we are tak-
ing all possible steps to fill up as
early as possible. I don't think any
valid objection has been raised and I
request that the Bill be taken into
consideration.

MR. CHAIRMAN: The question is:

“That the Bill further to amend
the Delhi High Court Act, 1966, as
passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.

MR. CHAIRMAN: Now we shall
take up clause-by-clause consideration
of the Bill. The question is:

“That clauses 2 to 4 stand part
of the Bill.”

The motion was adopted.
Clauses 2 to 4 were added to the Bill.
MR. CHAIRMAN: The question is:
“That clause I, the Enacting
Formula and the Titleg stand part
of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula.and the
Title were added to the Bill.

SHRI P. SHIV SHANKAR: I beg

to move:

s*That the Bill be passed.”
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MR. CHAIRMAN: The question is:
“That the Bill be pasged.”
The motion was adopted.

- s ——

MR, CHAIRMAN: Now we shall
take up Private Members’ Business.

Shri M. M. A, Khan.

COMMITTEE ON PRIVATE MEM-
BERS’' BILLS AND RESOLUTIONS

SECOND REPORT

SHRI M. M. A. KHAN (Etah): 1
beg to move:

“That this House do agree with
the Second Report of the Committeg
on Private Members’ Bills and Re-
solutions presented t5 the House on
the 18th June 1980.”

MR. CHAIRMAN: The question is:

“That this House do agree with
the Second Report of the Committee
on Private Members’ Bills and Re-
solutions presented to the House
on the 18th June, 1980.”

The motion was adopted.

15.29 hrs.

RESOLUTION RE. CENTRE-STATE
RELATIONSHIP—Contd.

MR CHAIRMAN: The House will
now take up further discussion of the
following Resolution moved by Shri-
mati Suseela Gopalan on 1lst February,
1980: —

“This House is of the opinion that
.a reappraisa] of the existing Cen-
tre-State relations with a view to
give more financial] powers and
greater autonomy for the States in
consonance with the true concept of
federalism is necessary and in this
context calls upon the Central Gov-
renment to immiediately convene a
Conferience of Chief Ministers al-
ong with representatives of recogni-
sed political parties.”

Shrir G..T. Dhandapani.
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SHRI C, T. DHANDAPANI (Polia-
chi): This question has of course
its own meaning and I want to explain
the object of this resolution and one
would need more time for this,

—— s

15.30 hrs.
[MR. DEPUTY-SPEAKER in the Chuir]

The hon. Mowver of the Bill has
taken some pains to bring out the jdea
of federalism to the notice of the
entire nation, I congratulate her. But
at the same time ] have my own
suspicion. The communist parties,
left and right, have raised the bhoguey
of state autonomy but they were those
who opposed the very same idea on
previous occasions. That 15 why I
have my suspicions. In recent tumes,
the Governments of Kerala and the
Government of West Bengal are try-
ing to focus attenlion, not on alloca-
tion of fundg or sharing of powers
between the Centre and the States but
they are bent on attacking the Central
Government,

DMK is the only party which initiat-
ed this 1dea long ago. That was
the main reason why our leader
Doctor Kalaignar had initiated the
move by appointing the Rajamannar
Committee consisting of economists
and others high in judiciary, Dr.
Rajamannar wag the chairman of the
Committee; Dr. A. Lakshmanaswami
Mudaliar and Justice Chandra Reddi
were members of that Committee,
Tha object of the Committee was to
enquire into Centre-State relations, to
examine the existing provisiong of the
Constitution, to suggest measures for
augmenting the resources of the state
for securing the utmost autonomy of
the state jn executive, legislative and
judicial branches “without prejudice
to the integrity of the couniry as a
whole”. That Committee gave a re-
port in 1871. That report was con-
sidered by a committee set un by the
DMK Party itself and then the report
wag brought before the State lggisla;
tive assembly, .The governmen
published a W&ﬁt&a@iﬁsﬁ& fok the



